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the Tamil New Year commencing from
14th April 1978 in_close collaboration
with the local Tamil villagers. For the first
three days the programme went off peace-
doily. But on the Fourth day , i. ¢. onthe
17th April, 1978, at the instigation of a
person Shri Navjat, an attack was made
by a group of persons who were armed
with sticks and steel rods. The attack
was made at about 8 aA.m. when one Mr.
Frederick, a German National and a
prominent member of Aaroville for the
last ten years was along, arranging for
the programme in Bharat Nivas things.
His personal belongings were forcibly,
removed and he was beaten up
mercilessly,.  He  sustained  serious
injuries and fell down unconscious.
In the meantime, one Mr. Richard glias
Narad, and one Mr, David rushed up
to protect Mr. Frederick. They too
were beaten up and were seriously
injured. All of them have been removed
to the hospital. It is apprehended that
this outbreak of violence is the beginning
of a pre-planned secries, which needs
immuediate, intervention. Auroville has
peen sponsored by UNESCO by three
unanimous resolutions of 1976, 1978 and
1970. About goo foreigners have settled
iown permanently and they are
completely  self-reliant. They also
vork for rural development of about 12
to 15 neighbouring villages under a
project of Integrated Rural and Educa-
tional Development Programme.

It seems after the passing away of the

{other, there have been a -lot of mis-
nanagements, and huge grants from the
Central and State Governments totalling
for Bharat Nivas alone a Rs. %4°05
Lakhs have been received and remained
anspent and unaccounted for. The Gov-
ernment Audit of 1977 has shown not
less than Rs. 2264 lakhs as discrepancy,
and the Audit has also charged them with
fabrication and all that, 'The Audit has
also pointed out that the authorities of
Sri  Aurobindo Society of which Shri
Navjat is head now, have not submitted
to the Government the evaluation and
completion certificates of the amounts
spent  from the Government grants
although years have a passed.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : This Navjat is a fraud and
%e is ruining the institution.

SHRI BIJOY SINGH NAHAR:
They should now be directed to give
proper accounts, failing which they
should be charged . There are a
ot of inner conflicts and it is necessary
that the Central Government, since it
involves central money as well as money
of foreigners and the United Nations,
should intervene in order to set things
right and get rid of undesirable elements
from this management. '

I will suggest that team of Members of
Parliament should visit this institution and
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give a factual report to the Govermment
for their guidance and making proper
arrangements for this institution.

(iv) PrRESENT STATUS OF BANKING
SerRvVICE CoMMISSION

SHRI SAUGATA ROY (Barrack-
pore): Mr. Speaker, Sir, Under rule 877, I
raise the following matter of urgent public
importance with regard to the present
status of the Banking Service Commis-
sion. The Banking Service Commission
was set up by an Act of Parliament in
February 1977. After the Janata Party
came into power, in September; 1977, it
came forward with an ordinance calling
for the repeal of the Banking Service Com-
mission. A Bill to replace the ordinance
was introduced in the winter session of the
Parliament. The Bill was opposed by our
Party in the Lok Sabha and ultimately
it was voted down in the Rajya Sabha,
on 23rd December, 1977.

Under Article 123(2)(a), the ordinance
will lapse six weeks after the expiry of the
winter session of the Parliament and ac-
cording to that, the ordinance has already
lapsed. The Government has not come
forward with any fresh Bill_in the current
session of the Parliament for repealing
the Banking Services Commission

SHRI VAYALAR RAVI (Chirayin-
kal }: On the point of Order, Sir ....

MR. SPEAKER : What is the rule
breached ?

AN HON. MEMBER : He is
going beyond the written statement.

SHRI SAUGATA ROY : I did not
get a copy of it.

MR. SPEAKER : I will give you a
copy, you read it. You should have kept
one copy for yourself.

SHRI SAUGATA ROY : 8o,
legally, the Commission stands restored,
but the Government continues to keep
the Commission’s office locked. The
bank recruitment is stopped altogether.
The Chairman and thirty employees. have
not been reinstated; as a result of all
this, the banking recruitment has come to
a standstill. This is a delibrate contempt
of the Parliament and an attempt to by-
pass the Parliament by the Government.
A Commission which has been restored
according to law, is not being allowed to
function.. ....

MR. SPEAKER : You capnot go
on like this.

SHRI VAYALAR RAVI : On a
point of order, Sir.

T would like to draw your attention to
Rules 97, 08, 99 and onwards all relat-
ing to a Bill passed by this House.
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MR. SPEAKER : [ am not able to
to follow your point of order. Is it
against the statemeat or what ?

SHRI VAYALAR RAVI : The hon.
Mezmbzr has raised this point and I want
to draw your attention to Rules 97 on-
wards ..

MR. SPEAKER: You must be ob-
jecting to something.

SHRI VAYALAR RAVI : This is to
help you, Sir, This is a matter with which
you are concerned and all of us are
concerned. We passed this Bill. And
we sentit to the Rajya Sabha and
if I remsmber aright, Rajya Sabha has
turned it down. Naturally , I do not
know whether there has been a reportto
the House by an the hon. Secretary as he
is bound to report to the House the
decision of the Rajya Sabha. Then we
can takeinto account what is the
message that comes from that side.
This is very clearly stated in all these
rules 98, 99 and 1on all relating to the
Bills passed by the other House with or
without amendments. As you know, the
othzr House has turned it~ down.
Naturally we are expecting the decision
of the Upper House and a report
to the Houwse so that we can
take it up. Butwe are not given
any opportunity to take that into account.
We obj=cted very strongly to government
proceeding with the Bill. The Govern-
meat is treating this House with contempt
and they are proceeding in their own
way and they have started recruiting.
What they are doing , "Mr. Saugata Roy
has said. I would like to know what is
your ruling on this matter.

SHRI TYOTIRMOY BOSU (Dia-
mond Harbour): I am rising seeking a
clarification. What has been said  is
something of a very serious nature. But,
at the same time, I would like to have
your observation as to what you are doing
about setting up a parliamentary com-
mittee for scrutinishing the nationalised
banks and financial institutions. We
have a Public Undertakings committee
but banks cannotbe touched. We have
a Public Accounts Committee,

There you can not touch the banks. We
have an Estimates Committee. You can
not touch the banks and financial insti-
tations. It is very important that in
this session we take a decision to set up a
parliamentary committee on the lines of
the committee on Public Undertakings
to  scrutlnise nationa lised banks and
other financial institutions which are not
covered by these committees.
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SHRI SAUGATA ROY : Un a poigk
of on.ier, Sir. You were kind cnough 4
permit me to speak on this subject under
Rule 377 to raise a matter other than a
point of order. But my main point was
with regard to Rule 222 wherein I
raised a yuestion involving a breach of
gnv_xlege against the Finance Ministesy

hri H. M. Patel. You informed the House
that you have written to Mr, Pate] since
he is a member of the House asking his
opinion on my privilege motion. I would
liketo knowfrom you by what date we wilk
have an answer from the government
use in the meantime banking recruits
ment has come to a standstill all over
India. Corruption and malpractices in
recrultment are continuing while the
government is dilly-dallying,

I also want to know the legal status of
the Banking Service Commission at the
present moment, whether the government
has a right to keep the office of the coms
mission locked and whether it has a right
to sack the Chairman of the Commissiam
and the 30 employees belonging to it.
These are all legal and constititional acfions:
which demand ureent attention to be
given toite

MR. SPEAKER: We are on one
point and you are going to another point.
Rule 222 motions are separately dealt with,
Now you are on 879. There is nothing
more than that. There is one other person
under Rule 377. At the appropriate. time-
Rule 222 motions will be considered.

SHRI SAMAR GUHA {Contai): On
a point of order. Last year in the course of
the debate on the Finance Bill 1 raised
this point on the floor of the House that
2 proper inquiry should be made regards»-
ing the functioning of the financial ing.
]t)xtuii;)ns, particularly, the nationalised

anks.

MR. SPEAKER: Which is the rule
that is broken ?

SHRI SAMAR GUHA: I am finishing.
The hon. Minister made a commitment
on the floor of the House and one year
has since passed and we have not heard
anything about it.

MR. SPEAKER: A point of order
arises only when there is a breach of a rule,
EBverything is not a point of order.

SHRI KANWAR LAL GUPTA (Delh;
Sadar): I want to make a submission e

MR. SPEAKER: If you want to make
any submission, we have now published
in the bulletin the procedure. You give:
me a notice of your submission and if I
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gonsider it  important and wurgent, 1

ill permit you...... (Interruptions) My
ficulty is...... (Interruptions)

I am on my legs please. I have been
seeking your co-operation to see that an
orderly debate is there. I have allowed
five 377 statements. I have even further
said, if certain urgent things bappen; you
bring them to my notice. I will consider
it. If T agree with you that it is urgent,
I will allow you.

{Interruptions)

Why do you not allow me ? Everything
that comes to my notice, I give my im-
mediate attention. If I think it is urgent,
I allow it, otherwise not.

I am seeking the co-operation, particu-
larly of the senior members, It is not
the new members who are giving
encouragement to all this, It is you
{senior members) who are coming in the
wdy. You must co-operate with me. My
anxiety is not for anything else. My
anxiety is to have an orderly House. We
can debate in a parliamentary way and
discuss matters. If you have any important
matter bring it to me, I shall discuss with
you. T will try to satisfy you. If I am
satisfied, I will give you opportunity.

SHRI VASANT SATHE (Akola):
Please allow me. I want to co-operale
with you.

I have for the last three days given you
notice regarding medical college students.
ing Attention Notices also have been

g’ en. Yesterday when I pointed it out to
you, I requested you to allow me at least
to-day. Yousaid ‘I will consider to-morrow’.

{Interruptions)

MR. SPEAKER: Mr. Sathe, so that
maximum members may be given oppor-
funity under 377, as a working rule I am
not allowing more than one 377 state-
ment to an individual member per week.

SHRI VASANT SATHE: It is not a
guestion of individual.

MR. SPEAKER: Every individual
thinks his point is very important.

SHRI VASANT SATHE: Importance
should be considered,

MR. SPEAKER: Every individual
thinks his point is very important. I am
not saying that your point is not important.

eryone thinks his point of view is

portant. I am allowing 5 per day and

I allow one for a particular member,
in a week 25 members get an opportunity.
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SHRI VASANT SATHE: What about
the subject ? How are... {Tutexsruptions)

= it oo FAIT T (aferor

feeeft) : o wERw, W wEw
W@ AW @Y fewr oy ar faee #
T i wwer der @
AT g1 foedt & oot giferesw &
A P A@A, TR TEEE  gIAIA
9 T ST W A & Afeww grea
U g FET | WY FqR g FA
T 3 ¥ q ar fraw 377 W
FdAR et arEm d g &
T WA FT F IGHT Sedl ga I &

SHRI JYOTIRMOY BOSU:; I want to
bring the matter to your notice which I
consider to be of extremely urgent impor-
tance. Mr. Mathotra just now mentioned
that medical college students and internees
are on a hunger strike. If Delhi hospitals.
go on strike here will be utter chaos and
mismanagement. We do not want to add.
to the problems. We have enough already
and the Government must intervene:
effectively to put an end to this dispute..
The demands are very legitimate.

The second thing is about Tobacco-
growers. This year there is a crash in
price. (Intenuptions) I only want to make-
one submission that tobacco has.een sold
at 25% of last year’s price. The cigarefte
price should also come down.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore) : T would like to make a sub--
mission that we have given again and again’
notice of 2 Resolution to go into this ques--
tion of banking institutions. It is an:
urgent matter. This may kindly be allowed.

(v) DEMAND FOR RUNNING ExprEss TRamN:
FRrROM DuRrG TO BAanARAs
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